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UNDERTAKINGS) ACT, 1982
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STATEMENT OF OBJECTS AND REASONS

Since then the unit is being managed by a receiver ap-
pointed by the Government of Uttar Pradesh.

2. The Amritsar Oil Works along with the Ganesh
Flour Mills Company Limited, an undertaking also man-
aged by the Central Government under section 18AA of
the Industries (Development and Regulation) Act, 1951,
have been refining crude rapeseed oil imported from
abroad for supply to the public distribution system all
over the country. It has also been producing wholesome
vanaspati for sale at reasonable prices in the open mar-
ket. The unit has, thus, been playing an important role in
the supply of commodities essential to the needs of the
common man. It is intended further to extend the role of
this unit by means of expansion of its production capac-
ity and diversification of its production function as a part
of the nucleus of the instrumentalities under the public
sector so as to provide Government a commanding role
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in the regulation of the edible oi
] oil economy. C i i
schemes for this purpose are u Y. ertaln:tiiit o play ih . .
e e O play the role envisaged for it under Gove 's
preparation. policy for regulating the Edible oil economy ilgzrr‘\]s:;:-

3. The Amritsar Oil Works hz .

ot the time of its take-over ?nfl\sseh;ld z;)negatxvc networth ~ Sary to make further investments for modernisation of

e e not in a position to r[;icm hcr, 1974 and on its  its machinery and diversification of its activities. It is

ond provide the managerial in ustz tt e necessary funds felt that further investments for such purposes shox.nd be

o o condifion. Undep e n;])unu o bring it back to precedcd by some arrangement which ensur;zs continu-

et Framcial toan 'Was provideg’imt:em of the Goy- ity of management of the Amritsar Oil W;)rks under the

Seconstruction Corporation of lndi': 'm}:j lghe Industrial  Central Government. It is, therefore Proposea to acquire
g . ] : 0 uarantee for  th : - X : X

working capital was prov F e undertakings of th 4 i

dia. Besides this P ided by the State Bank of In-  Ltd. in relati : e An_mtsar Sugar S EamPEY

dia. ; L. considerdble managealEnd rerhnic] . in relation to the Amritsar Oil Works.

inputs have been provided to bring the Amritsar Oi 4. The Bill seek i '

o lis oumen healhyssicia aritsar Oil . ill seeks to achieve the above objects.— Gaz.

y situation. In order to enable of Ind., 4-10-1982, Pt. I, S. 2, Ext., p. 14 (No. 44)

[THE] AMRITSAR OIL WO
RKS (ACQUISITION AND
TRANSFER OF UNDERTAKINGS) ACT, 1982

(50 OF 1982)
- e ' [19th October, 1982]
An t‘:zt ;;&?;gdgézg:hmqglsmon an_d trans.fer of the right, title and interest of the undertak,ings of
and strengthening the nucl ompany in relation to the Amritsar Oil Works with a view to sustaining
wholesome vanasiati anl:i r‘:uﬁsn(::ic.llz::lli)ll)llc ov'x;snid ?}f controlled units required for ensuring Supply o
. e oils to the public at reasonable prices and thereby to gi
effect to the policy of the State towards securing the principles speciﬁeg in clauses (bl;eaxyxdo(cg)1 ‘:;‘

Article 39 of the Constitution.
WHEREAS the Amritsar Sugar Mills Company has through its undertakings, namely the
factory 'known as t&he Aml‘ltS'd.I‘.Oll Works, Amritsar been engaged in the manufacture and
production of certain commodities, namely, vanaspati and refined edible oils which are essen-

tial to the needs of the community;

AND WHEREAS the management of the said Amritsar Oil Works was taken over by the

Central Government under the Industries (Development and Regulation) Act, 1951;

ANI? WHEREAS it is necessary to acquire the undertakings of the Amritsar Sugar Mills
Company 1n relation to the said Amritsar 0il Works for sustaining and strengthening the nucleus
of public owned or controlled units required for ensuring supply of wholesome vanaspati and

refined edible oils to the public at reasonable prices;
AND WHEREAS such acquisition is for giving effect to the policy of the State towards
securing the principles specified in clauses (b) and (c) of Article 39 of the Constitution;

BE it enacted by Parliament in the Thirty-third Year of the Republic of India as fol-

lows :—
CHAPTERI

PRELIMINARY
1. Short title.— This Act may be called The Amritsar Oil Works (Acquisition and

Transfer of Undertakings) Act, 1982.

2. Definitions.— In this Act, unless t

(a) “Amritsar Oil Works” means the undertakings of.the
which are engaged in the manufacture, production &

refined edible oils;
(b) “Amritsar Sugar Mills C

he context otherwise requires,—
Amritsar Sugar Mills Company

nd marketing of vanaspati and

ompany’ means the Amritsar Sugar Mills Company Limited,

V
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Amrnsar, a company within the meaning of the Companies Act, 195¢ . 198,
registered office at P.O. Rayon Mills, Chheharta, Amritsar, in l‘hc Sm.tzmd havi“g it
) e of pu”_ S
Jab;

means the date of commencement of this Act;

(c) “appointed day”
(d) “Commissioner” means the Commissioner of Payments appointed und
©r section 4.

(e) “d.atc of taking over” means the date on which the management of
0il Works of the Amritsar Sugar Mills Company was taken over b [?he Amritg,,
Management by virtue of the Order of the Government of India in [hg 1~ © B‘??ird of

of Industrial Development, No. S.0. 542(E)/18AA/IDRA/74, dated th‘:e Minigr,
tember, 1974, made under sub-section (1) of section 18AA of the ‘"dUstri;S;:‘)S”‘
Cvel.

opment and Regulation) Act, 1951;
» means a notification published in the Official Gazette;

(f) “notification
(g) “prescribed” means prescribed by rules made under this Act;
in relation to any provision of this Act, means such date 4 b
S the

(h) “specified date”,
Central Government may, by notification, specify for the purpose of that provis;
ovisions of this Act; 'slon

and different dates may be specified for different pr
Government company in which the Ampj
ar

(i) “the Government company” means the
Oil Works are directed to vest under sub-section (1) of section 5;
n and not defined but defined in the Companies A
C y

(j) words and expressions used herei
1956, have the meanings, respectively, assigned to them in that Act.

CHAPTER II

ACQUISITION AND TRANSFER OF AMRITSAR OIL WORKS
the Central Government of Amritsar Oil Works.— o,
s and the right, title and interest of the Amritsar Sugar

3. Transfer to, and vesting in,
y virtue of this Act, stand trans-

the Amritsar Oil Work
lation to the Amritsar Oil Works shall, b

Mills Company in re
ferred to, and shall vest in, the Central Government.

4. General effect of vesting.— (1) The Amritsar Oil Works shall be deemed to include
all assets, rights, lease-holds, powers, authorities and privileges and all property, movable and
immovable, including lands, buildings, workshops, stores, instruments, machinery and equip-
ment, cash balances, cash in hand, reserve funds, investments and book debts pertaining to the
Amritsar Oil Works, and all other rights not interests in, or arising out of, such property as
were immediately before the appointed day in the ownership, possession, power or control of
the Amritsar Sugar Mills Company, in relation to the Amritsar Oil Works, whether within or
books of account, registers and other documents of whatever nature

outside India, and all
relating thereto.

(2) All properties
tion 3 shall, by force o
mortgage, charge, lien an

the appointed day,

entral Government under sec-
rust, obligation,

chment, injunc-

ch properties in
rties

as aforesaid which have vested in the C
be freed and discharged from any t

f such vesting,

d all other encumbrances affecting them, and any atta
tion or decree or order of any court Or other authority, restricting the use of su
any manner or appointing any receiver in respect of the whole or any part of such prope
shall be deemed to have been withdrawn.

(3) Every mortgagee of any property which has vested under this Act in the Cenlrﬂl
Government and every person holding any charge, lien or other interest in, Of in relation ton'
any such property shall give, within such time and in such manner as may be preSC“bed’ 4
intimation to the Commissioner of such mortgage, charge, lien or other interest.
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(4) For the removal of doubty, it iy ) |
Serred to 1 sub-sec % s hereby declare {
rc“fr( lati ‘| ub-section (3) or any other person | lllm d that the mortgagee of any property
clation to, any suc L Ay " |
orn “t 1 to, any such property shall be entitled ; ( ”IW il el it S
terests, payme . ' = AEIE ' ’ |
inter o payment of the mortgage money or other di i anes WALUAS TS
. . SCC - : rdues >
-\l"'%l ied 1 section 7, but no such mongage, charge, | ¢s, in whole or in part, out of amount
“g“lns( ‘"‘y l)l(,pcr‘y \vh“'-h h“\ \'C'\ll'(l in ”“. (.("”i" 'i ;(‘" Oor other interest shall be entorc eable
) : al Government
(5) Any licence or other | N
o oD u{c o ‘lhu mstrument granted to the An ar Q
relati mritsar Oil Works which has vested in Amritsar Sugar Mills Company 10
A - ' as vVested  Central G
3 at any umc before the appointed day and in for ki e
AP N 4 ) ree ~diately before |
(o be in force on and after such day in accord l '”"”le"‘“ O o T, i e the
OSES L r . e { dance with 1ts teno : f
=oteE of the i ‘ enor i relatior and for the
pury /.\mnls‘u Oil Works, and, on and from the d: ihe s O
works under section 5 1in a Government ¢ m the date of vesting of the Amrilsar o
it B estedlimsuch “CL,n lenl company, that Government company shall be deemed
sub: ¢ ‘nce or other instrument as | ' ’
. as if such licence he -
o S iGN G = : . or other instrument had
nqﬁ]dcr g at ernment company and that Government company shall hold it for the
remd 1e period for which the Amritsar Sugar Mills Company to which 1t ws }
would have held it under the terms thereof. " vt

o (l())dlf. Onft‘hc appointed 'day. any su.il. appeal or other proceeding of whatever nature
it o ety or e s At St ML L

g i ’ St shi abate. be discontinued or be, i any way. prejudi-
C",l“y affected by reason of the transfer of the Amritsar Oil Works or of anything contained 1n
this Act, but the suit, appeal or other proceeding may be continued, prosecuted or enforced by
or against the Central Government or where the Amritsar Oil Works are directed to vest in a
Government company under section 5, by or against the Government company.

5. Power of Central Government to direct vesting of the Amritsar Oil Works in a
Government company. =— () Notwithstanding anything contained in sections 3 and 4, the
Central Government may, if it is satisfied thata Government company is willing to comply, or
has complied, with such terms and conditions as that Government may think fit to IMpose,
direct, by notification, that the Amritsar Oil Works and the right, title and interest of the Amritsar
Sugar Mills Company in relation to the Amritsar Oil Works which have vested in the Central
Government under section 3, shall, instead of continuing to vest in the Central Govcrmlncm.
vest in that Government company either on the date of the notification or on §uc|1 carlier or
later date (not being a date earlier than the appointed duy) as may be specified in the notifica-

tion. :
i i the Amritsar Oil Works, vest 1n a

ere the 11 ht, title 0 _ ‘
QI : b-section (1), the Government company shall, on and from the

vernment compan under su _ shall, ¢ from ¢
ga(zeeof such vcsti[;g >l’>e deemed to have become the owner of the Amritsar Oil '\V()’rkb'dn‘? dll1l
izhts and li bili{ics of the Central Government in relation to the Amritsar Oil .\\.orks shall,
terlslisin ts and liabilities, respec-

on and from the date of such vesting, be deemed to have been the righ

tively, of the Government company. s
y 6. The Amritsar Sugar Mills Company to be liable for gcrtnin prior lfbﬂit{c;s.su f 1:
Every l.izlbi]ity, other than the liability specified un con (2), of the Amrtsar 572
6 Commissioner of Payment, ‘
S : liable to pay amounts of arrears of sales
y the company (AMMSYjncurred by emritsar Oil Works. (198
1be recoversd g 330 (337 (1988) 70 STC 82
g the

and interest in relation t

der sub-sect
and Govt. company 1s not
tax, a liability
8) 93 (1) Pun

(1) The sales tax payablq b
0il Works) before the appointed day can be re
by the sales tax authority by approachin

B
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Mills Company in relation to the Amritsar Qil Works in respect of any period pri 82

appointed day shall be the liability of the Amritsar Sugar Mills Company and sha“%;‘()r tO the

able against it and not against the Central Government or where the Amritsar Oil W()rkesnforce\

> Vest ip

a Government Company, against the Government company.
he amount advanced after the date of takin
g Oover of the

(2) Any liability in respect of t
Amritsar Sugar Mills Company in relation to the Amritsar Oil Works together with intere
s of persons employed in the Amritsar Oj] \i;odl]ie
IKs

thereon and the wages, salaries and other due
in respect of any period after the date of taking over shall, on and from the appointed day, b
» De

the liability of the Central Government and shall be discharged by the Central Governmep,

for and on behalf of that Government, by the Government company as and when repaymemor’

such amount becomes due or as and when such wages, salaries and other dues become dye , 05‘
n

payable.
(3) For the removal of doubts, it is hereby declared that—
(a) save as otherwise expressly provided in this section or in any other section of thjs A,
no liability, other than the liability specified in sub-section (2), of the Amritsar Sy, .
Mills Company in relation to the Amritsar Oil Works in respect of a period Priorg[ar
the appointed day shall be enforceable against the Central Government or the Govo
ernment Company, as the case may be; )
f any court, tribunal or other authority in relation to the
Amritsar Oil Works, passed after the appointed day, in respect of any matter, clajp
or dispute in relation to any matter, not being a matter referred to in sub-sectiop 2)
which arose before that date shall be enforceable against the Central Government 01’_

the Government company, as the case may be;
e Amritsar Sugar Mills Company before the appointed day

lation to the Amritsar Oil Works, of any provision of law
forceable against the Central Government or

(b) no award, decree or order o

(c) no liability incurred by th
for the contravention, in re
for the time being in force, shall be en
the Government company, as the case may be.

CHAPTER III
PAYMENT OF AMOUNT
ount.— (1) For the transfer to, and vesting in, the Central Govern-
r Oil Works and the right, title and interest of the Amritsar

hat works there shall be given by the Central Government

in cash and in the manner specified in Chapter VI, an
nine hundred and forty-four

7. Payment of am
ment, under section 3 of the Amritsa
Sugar Mills Company in relation to t
to the Amritsar Sugar Mills Company,
amount equal to a sum of sixty-four lakhs, forty-eight thousand,
rupees and sixty-five paise.

(2) In addition to the amount specified in sub-

Amritsar Sugar Mills Company by the Central Gove
ten thousand rupees per annum for the deprivation of the Amritsar Sugar Mills Com

management of its Amritsar Oil Works for the period commencing on the date of taking over

and ending with the appointed day.
(8)<The Amolni-op ecified in sub-section (1) and the amount calculated in accordance
with the provisions of sub-section (2) shall carry simple interest at the rate of four.per cent. per
on the date on which

annum for the period commencing on the appointed day and ending
payment of such amount is made by the Central Government to the Commissioner.

section (1), there shall also be given to the

rmment an amount calculated at the rate of
pany of the
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CHAPTER IV

. ManagemMANent’ :tGEI;diT ETC. OF AMRITSAR OIL WORKS
. c. 0 4 ]

superintendence, direction, contr?]?ntsdaxl;]gl;l] Works.—~(1) On the appointed day, the general
0Oil Works shall — gement of the affairs and business of the Amritsar

(a) where a directio ,
scotion 5. Vestni:(:z::)ece}g made by the Central Government under sub-section (1) of
vernment company specified in such direction; or

b) where no i i
(b) i Custiliicignciliecthn h(z;s been made by the Central Government, vest in one or
s appointed by the Central Government under sub-section (2),

d thereupon the . , .
aginted aspthe caseGrzZergmer};t company so specified or the Custodian or Custodians so ap-
p , y be, shall be entitled to exercise, to the exclusion of all other persons,

all such powers and do all such thin i i
( : gs as the Amrit i 1
exercise and do in relation to its Amritsar Oil Worrlis.ar Sugar ML Gompany:is Aol 19

(2) Thethcegtral Government may appoint one or more individuals or a Government
company as the ustodian or Custodians of the Amritsar Oil Works in relation to which no
direction has been made by it under sub-section (1) of section 5.

- (3) The Custodian or Custodians so appointed shall receive, from the funds of the Amritsar
0il Works, such remuneration as the Central Government may fix and shall hold office during
the pleasure of the Central Government.

(4) The Custodian or Custodians, of the Amritsar Oil Works shall maintain an account of
the Amritsar Oil Works in such form and manner and under such conditions as may be pre-
scribed and the provisions of the Companies Act, 1956, shall apply to the audit of the accounts
so maintained as they apply to the audit of the accounts of a company.

9. Duty of persons in charge of management of Amritsar Oil Works to deliver assets,
etc. — On the vesting in the Central Government or a Government company of the Amritsar
0il Works, all persons in charge of the management of the Amritsar Oil Works immediately
before the date of such vesting, shall be bound to deliver to the Central Government or the
Government company or to such person or body of persons as the Central Government ot the
Government company may specify in this behalf, all assets, books of account, registers or the
documents in their custody relating to the Amritsar Oil Works.

10. Duty of persons to account for Assets, etc.— (1) Every person who has, on ap-
pointed day, in his possession or under his control any assets, books, documents or other
papers relating to the Amritsar Oil Works which has vested in the Central Government or a
Government company under this Act, and which _belongs to the Amritsar Sugar Mills Com-
pany or would have so belonged if the Amritsar Oil Works had not vested in the Central Gov-
ernment or the Government company, shall be liable to account for the assets, books, docu-
ments and other papers to the Central Government or the Government company, as the case
may be, and shall deliver them up to the Central Government or the Government company oOr

to such person or body of persons as the Central Government or the Government company

may specify in this behalf.
(2) The Central Government may take or cause to be taken all necessary steps for secur-
ing possession of the Amritsar Oil Works which has vested in it under section 3.

i ish particulars.— The Amritsar
11. Duty of Amritsar Sugar Mills Company to f nritsa
Sugar Mills gompany shall, within such period as the Central Qovemmept maydallo»\isnz1 stl:)lrsl
behalf, furnish to that Government a complete inventory of all its properties an asse

[Vol. 1] 6 A.M./43
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rtaining to the Amritsar Oil Works which has vested in the Centry] G
ral Goy.

the appointed day, pe
ose the Central Government or the Goverp
Mment

ernment under section 3, and for this purp
company shall afford the Amritsar Sugar Mills Company all reasonable facilities

CHAPTERY

PROVISIONS RELATING TO EMPLOYEES OF AMRITSAR OIL WORKS
— (1) Every person who has been immediately bef,
re

12. Continuance of employees.
ritsar Sugar Mills Company in connection with
€

the appointed day, employed by the Am

Amritsar Oil Works shall become,—
an employee of the Central Government; and

(a) on and from the appointed day,
(b) where the Amritsar Oil Works is directed, under sub-section (1) of section 5, to veg; ;
. Stin

a Government company, an employee of that company on and from the date of gy

vesting;

and shall hold office or service under the Central Government or the Government company, 5
, s

the case may be, with the same rights and privileges as to pension, gratuity and other Jjk
matters as would have been admissible to him if there had been no such vesting and shl 5
continue to do so unless and until his employment under the Central Government or the Go{i/
ernment company, as the case may be, is duly terminated or until his remuneration or O[he-
conditions of service are duly altered by the Central Government or the Government COmpanyr

as the case may be.

(2) Notwithstanding anything contained in the Industrial Disputes Act, 1947, orin anv
other law for the time being in force, the transfer of the services of any officer or other persoil
employed in the Amritsar Oil Works to the Central Government or the Government company
shall not entitle such officer or other employee to any compensation under this Act or any

h claim shall be entertained by any court,

other law for the time being in force and no suc

tribunal or other authority.
13. Provident fund and other funds.— (1) Where the Amritsar Sugar Mills Company
has established a provident fund, superannuation fund, welfare fund or other fund for the
he Amritsar Oil Works, the monies relatable to the officers and

benefit of persons employed int

other employees, whose services have become transferred by or under this Act to the Central

Government or the Government company shall, out of the monies standing, on the appointed
fund, welfare fund or other fund.

day, to the credit of such provident fund, superannuation
stand transferred to, and vest in, the Central Government or the Government company, as the

case may be.
(2) The monies which stand transferred
as the case may be, shall be dealt with by t

or the Government company,
Government company in such manner as may be prescribed.
CHAPTER VI

COMMISSIONER OF PAYMENTS

14. Appointment of Commissioner of Payments:— (1) The Central Govern
~ for the purpose of disbursing the amounts payable under section 7 to the Amritsar S
Company, by notification, appoint a Commissioner of Payments.
(2) The Central Government may appoint suc

the Commissioner and thereupon the Commissioner

sons also to exercise all or any of the powers exercisa
e authorised to exercise different powers.

under sub-section (1) to the Central Government
hat Government or the

ment shall,
ugar Mills

h other persons as it may think fit to assist
of such per-

may authorise one or more (
ble by him under this Act, and different

persons may b
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(3) ny Pc son (lu[h( l. ) lly l}( ()1 Il l)
/\ | ) lscd > C .SS. I y
1 C,()lnn]l:.‘loncr to exe CiSC an t ¢
: (& WETS €XErcis

able by the Commissioner may ¢ .t
ay exercise those powers in the same man d with th
. $ ner and with the same

effect as if they have been conf
as 1l err -
-uthorisation. c¢d on that person directly by this Act and not by way of

(4) The salaries and allowa C nde
. . : nces of the Commissi d

nis section shall - o X ]rinm:ssxoner an;i]oth-er persons appointed under

15. Payment by the Cen v . - —_ T entra

k : ) ijt’ - tral Government to the Commissioner.—. (1) The Central
overnment shall, within thirty days from the specified date pay, in cash tﬁe Commissi f

G , 1 ) ssioner,

for payment to the Amritsar S i
4 ugar Mills
in section 7. B Ils Company, an amount equal to the amounts specified

(2) A deposit
missioner in tlfe Puslciz(;;’:;;:stllo?(;«:dpizn::dby the Central Government in favour of the Com-
sioner shall be d . . ’ every amount paid under this Act to th is-
' devosit eposited by him to the credit of the said deposit account . do h sy
sal posit account shall be operated by the Commissioner. it T3 (peEaTie e

(3) Interest accruing on the amo i
. ‘ unt standing to the credit of the d i
to_in sub-section (2) shall enure to the benefit of the Amritsar Sugar MeiiljlzSgoar(rzlcr)(z):ll;t relemet

16. Priority i i i
Sugar Mills Ccl)'ln?' al: re;altllon to c!aqns.— (1) Every secured debt due from the Amritsar
1 ‘ pany sha have priority over all other debts and shall be paid in acco d
with the rights and interests of the secured creditors : e

IPl:row-ded thaF where the secured debts are due to different creditors by reason of the
hypothecation -of different assets to them, such debts shall be repaid in full in accordance with
the rights and interests of such creditors.

2) Notwit!’lst.anding anything contained in any other law for the time being in force
there shall be paid in priority to all other unsecured debts — R ’

(a) all revenues, taxes, cesses, rates and any other dues payable immediately before the
appointed day, to the Central Government, State Governments, local authorities and
State Electricity Boards in relation to the Amritsar Oil Works, as the case may be:

(b) all amounts due in respect of any compensation or liability for compensation under
the Workmen'’s Compensation Act, 1923, in respect of the death or disablement of
any employee of the Amritsar Sugar Mills Company in relation to the Amritsar Oil
Works, unless the said Company has, under such a contract with insurers as is
mentioned in section 14 of the said Act, rights capable of being transferred to and

vested in the workmen;
(c) all sums deducted by the Amritsar Sugar Mills Company from the salary or wages of

any employee of the Amritsar Sugar Mills Company in relation to the Amritsar Oil
~Works for credit to any provident fund or any other fund established for the welfare

of the employees but not deposited to the credit of such funds.

Section 16 and State Electricity Board in relation to the Amritsar
(1) Sub-section (2) of S. 16 of the Act provides Oil Works. Thus, the arrears of sales tax payable Dy
that there shall be paid in priority t0 all other unsecured Amnlsard(?‘ll W(gks prior {0 aF’F’f()ll;“ed dal)’ Cizln bCl
debts, all revenues, taxes, cesses, rates and any other recovere rom Commissioner ol Faymen and no
from the Govt. company. (1988) 93 (1) Pun LR 330

dues payable immediately before the appointed day i
to the Central Govt., State Govt., local authorities, (337) : (1988) 70 STC 82.
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- (3) The debts specified in sub-section (2) shall rank equally among themsel

paid in full, unless the balance of the amount left after meeting the liabilities rcfc}rc(‘i’ﬁs and be

section (1) is insufficient to meet them, in which case they shall abate in equal PfOpor(((i, 1N sub.
ons

be paid accordingly.
17. Claims to be made to the Commissioner.— Every person having a claim agy;
the.Amntsar Sugar Mills Company in relation to the Amritsar Oil Works shall prcf:lgalnst
claim before the Commissioner within thirty days from the specified date : ©r such
Provided that if the Commissioner is satisfied that the claimant was prevented by suffici
cause from preferring the claim within the said period of thirty days, he may cmérta-'cxc"‘
claim within a further period of thirty days but not thereafter. N the
: 18. Proof of claims.— (1) The Commissioner shall fix a date on or before which ey
claimant shall file the proof of his claim failing which he will be excluded from the benef; o
the disbursements made by the Commissi T
. (2) Not less than fourteen days’ notice of the date sO fixed shall be given by advertisem
in one issue of any daily newspaper in the English language having circulation in the ma?nt
part of the country and in one issue of any daily newspaper in such regional language as [J}?r
Commissioner may consider suitable, and every such notice shall call upon the claimant to ﬁ]e
the proof of his claim with the Commissioner within the period specified in the advertisememe

(3) Every claimant who fails to file the proof of his claim within the period specified by
the Commissioner shall be excluded from the disbursements made by the Commissioner.

(4) The Commissioner s tigation as may, in his opinion, be necessary
and after giving the Amritsar an opportunity of refuting the claim and
after giving the claimant a reasonabl f being heard, by order, in writing, admit

or reject the claim in whole or in part.

(5) The Commissioner shall have the pdwer to regulate
arising out of the discharge of his functions, including the place or places at which he will hold

his sittings, shall, for the purpose of making any investigation under this Act, have the same
powers as are vested in a civil Court under the Code of Civil Procedure, 1908, while trying a

suit, in respect of the following matters, namely :—
(a) the summoning and enforcing the attendance of
oath;

(b) the discover
evidence;

(c) the reception of evide

(d) the issuing of any commission for the examin

(6) Any investigation before the Commissioner shall be dee
within the meaning of sections 193 and 228 of the Indian Pena
shall be deemed to be a civil Court for the purpose of section 19

Code of Criminal Procedure, 1973: :

(7) A claimant, who is dissatisfied with the decision-of the Commissioner, may prefer an
appeal against the decision to the principal civil Court of original jurisdiction within the local
limits of whose jurisdiction the Amritsar Oil Works is situated :
vided that where a person who is a Judge of a High Court is appointed 0 be the

ang

oner.

hall, after such inves
Sugar Mills Company
e opportunity o

his own procedure in all matters

any witness and examining him on

y and production of any document or other material object producible as

nce on affidavits;
ation of witnesses.

med to be a judicial proceeding
1 Code and the Commissioner
5 and Chapter XXVI of the

~

Pro
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Commissioner, such appecal s

’ pcal shall lie :

shall be heard and disposed of l” lie to the High Court of Punj:

19 DiSbllrsement. i Oy not less than two Judgcgugjf"tt; ang{Haryunu and such appeal
- , of mone ‘ at High Court

he claims admitted by him of gcglb?' the Commissioner to claima tsg '

sub-section (2) of section 16 lh.e loxrcd creditors, and unsecured ¢ 3, — thrc. after meeting

by the Commissioner does ’1'()1 ox ‘l‘dl amount of the claims of othe;c l%ors having priority under

referred to in sub-sections (1) 'lndLLCd the balance of the amount | F?Securcd creditors admitted

L ditors shall rank equally am fe)alseetion |16, eyery admiucdc.;"-lﬂcr meeting the liabilities

be paid to the Amritsar Sugz;r l\jl)nli; themselves and be paid in fullca‘:g‘ ;:t such other unsecured

full the total amount of such adllnistlcgmpa_my; but where such am‘ount ;c; ?;)“il;}pc'e, if any, shall

and be paid accordingly ed claims, all such claims shall abate i;uecl,i‘;m to meet 1

) ) proportions

20. Undisbursed
or unclaimed am

count.— Any money paid t ount to be deposited to

0 i g the
e date immediately grecedirtlhetgommlssloner which remains undisburgsf::lc]iecl)-ir11 uresl’e_nue ‘ac-
wound up to the general reven g the date on which the office of the Commissi e ?]‘me‘.- ‘on
N iransferred may- be prefer ;Jeedatcco;l]nt gf the Central Government; but a claimogc;nl; rf;],nd,ly

o the Central G ’ or.ey
avment and shall b : . overnment by the i

gaiment i e ctl)eqlt with as if such transfer had not been r)rllade gegsor? entltlec} to such

im being treated as an order for the refund of the ;e\:le 15 ORISE 0 A 501

nue.

CHAPTER VII
MISCELLANEOUS

21. Act to idi ;
withstanding an ltlhai‘l’]e (?vem(_lmg effect.— The provisions of this Act shall have effect not-
e ah y g inconsistent therewith contained in any other law for the time being in

any instrument having effect by virtue of any law, other than this Act, or in czamy

decree or order of any court, tribunal or other .authority.

22. Contract to cease to have effect unless ratified by the Central Government or
Goverpment company. — Every contract entered into by the Amritsar Sugar Mills Compan
in relation to th.e Amritsar Oil Works which has vested in the Central Government under segtioi;
3, for any service, sale or supply and in force immediately before the appointed day shall, on
and from the expiry of a period of thirty days from the appointed day, cease to have effect

unless such contract is, before the expiry of that period, ratified, in writing by the Central
d in ratifying such contract the Central Government

Government or the Government company an
or the Government company may make such alteration or modification therein as it may think
fit :

the Government company shall not omit to

t the Central Government Or
11 not make any alteration or mo

such contract is unduly on
] to the interest of the Centra

dification in a contract—

erous or has been entered into in
1 Government or the Government

Provided tha
ratify a contract and sha

(a) unless it is satisfied that
bad faith or is detrimenta
company; and

(b) except after giving the partie
and except after recording 1
for making any alteration or mo

tax authorities fro

Section 21
and disregarding

(1) Section 21 overrides the provisions of S. 17 of |
‘sct. The arrears of sales tax Pun LR 330 337

Punjab General Sales Tax
prior to appointcd day cannot be demanded by the sale

opportunity of being heard

s to the contract a reasonable
al to ratify the contract or

n writing its reasons for refus
dification therein.

nvoking S. 17

m Govt. company by i
(1988) 93 (1)

the provisions of Act.
):(1988) 70 STC 82.
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23. Penalties.— Any person who,—.
(a) having in his possession, custody or control any property forming part of the A
Oil Works, wrongfully withholds such property from the Central Govemmen;“()rllsar
T the

Government company; or
(b) wrongfully obtains possession of, or retains, any property forming part of, the A
Oil Works; or Titsar

(c) wilfully withholds or fail

company Or any person on
Government company, as the case may be, any document relating to the Amritsa, gle]
i

Works which may be in his possession, custody or control; or
(d) wilfully fails to deliver to the Central Government any inventory of property
asset forming part of the Amritsar Oil Works; or and

(e) fails to deliver to the Central Government or the Government company or any persj,
or body of persons specified by that Government or the Government company ann
assets, books of account, registers or other documents in his possession, CUStoéy Oy

r

control relating to the Amritsar Oil Works; or

(f) wrongfully removes or destroys any property forming part of the Amritsar Qil Work
or prefers any claim under this Act which he knows or has reason to believe ¢ b:

false or grossly inaccurate,
shall be punishable with imprisonment for a term which may extend to two years; or with fipe
which may extend to ten thousand rupees, or with both.

24. Offences by companies. — (1) Where an offence under this Act has been committeq
by a company, every person who, at the time the offence was committed, was in charge of, and
was responsible to, the company for the conduct of the business of the company, as well as the
company shall be deemed to be guilty of the offence and shall be liable to be proceeded against

and punished accordingly :
Provided that nothing contained in this sub-section shall render any such person liable to
any punishment, if he proves that the offence was committed without his knowledge or that he

had exercised all due diligence to prevent the commission of such offence.

anything contained in sub-section (1), where any offence under this
d it is proved that the offence has been committed

with the consent or connivance of, or is attributable to any neglect on the part of, any director,
manager, secretary or other officer of the company, such director, manager, secretary or other
officer shall be deemed to be guilty of that offence and shall be liable to be proceeded against

and punished accordingly.
Explanation.— For the purposes of this section,—
(a) ‘“‘company” means any body corporate and includes a firm or other
individuals; and
(b) “director”, in relation to a firm, means a partner in the firm.
25. Protection of action taken in good faith. — (1) No suit, prosecution or other legal
proceeding shall lie against the Central Government or any officer of that Government Of the

Government company or other person authorised by that Government Of the Gpvernmem
company for anything which is in good faith done or intended to be done under this Act.

s to furnish to the Central Government or the Gove

or body of persons specified by that G0vemmemmmem

(2) Notwithstanding
Act has been committed by a company an

association of
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(2) No suit or other 1
egal 2 ol . . )
its officers or other cmploygo:cgp(r)?ct(}l\dmg shall lie against the Central Government or any of
: 1c Government company or any officer or other person

authorised by that company for an

; " L any damage cause Tk . S

in good faith done or intended to be doncgun(}z:(;ﬁi(:r/l”:dy s ChuseHipy e which s
S Ct.

26. Delegation of pow
ers. — 3
ihat all or any of the powpers excrciq'(bll) The Central Government may, by notification, direct
sable by it under this Act, other than the powers conferred

by sections 27 and 28, may als -
5 ) o be exercised by s e .
the notification. by such person or persons as may be specified in

2) Wi ¢ . :
(2) Wherever any delegation of power is made under sub-section (1), the person to whom

such power has been delegated shall ac . AR
Central Government. & 1 act under the direction, control and supervision of the

27. Power to make rules.—(1) Tt
. . 1e Central Gover t me ificati c
Lules® for carrying out the provisions of this Act. nment may, by notification, make

2) In par.ticular, and without prejudice to the generality of the foregoing powers, such
rules may provide for all or any of the following matters, namely :—

(a) the t?me within which, and the manner in which, an intimation referred to in sub-
section (3) of section 4 shall be given :

(b) the form and manner in which, and the conditions under which, the Custodian or
Custodians shall maintain accounts as required by sub-section (4) of section 8;

(c) the manner in which the monies in any provident fund or other fund, referred to in
sub-section (2) of section 13 shall be dealt with;

(d) any other matter which is required to be, or may be, prescribed.

(3) Every rule made by the Central Government under this Act shall be laid, as soon as
may be after it is made, before each House of Parliament, while it is in session, for a to‘tal
period of thirty days which may be comprised in one session or in two or more s_uccesswe
sessions, and if, before the expiry of the session immediately follow'xr}g, tbe session or the
successive sessions aforesaid, both Houses agree in making any modification in the rule or
both Houses agree that the rule should not be made, the rule shall thereafter have effect only in
such modified form or be of no effect, as the case may ‘be; 50, however, that any such modlgcau}?n
or annulment shall be without prejudice to the validity of anything previously done un er that

rule.

[a] For Amritsar Oil Works (Acquisition and Transfer of Undertakings) Rules, 1984 — See Gaz. of Ind..

23-11-1984, Pt. 11, S. 3(ii), Ext., P- 2 (No. 576)

remove difficulties. — If any difficulty arises in giving effect to the provi-

28. Power to ot inconsistent with the provisions

sions of this Act, the Central Government may, by order,
of this Act, remove the difficulty :

der shall be made after the expiry of a period of twO years from

Provided that no such or

the appointed day.
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